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ORDER

This is an appeal by the assessee against ortezt 24.07.2022

passed by learned Commissioner of Income-Tax(Agpedlelhi-42

for the assessment year 2014-15.

2. We have heard the parties

record.

and perused the alaa@ailable on
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3. The dispute in the present appeal is in relatoomon-grant of
TDS to the extent of Rs.47,83,554. It is the cotdenof the assessee
that in the year under consideration, it has remkipayment of
Rs.11,83,98,431 on which tax amounting to Rs.1733 was
deducted at source. Whereas, the Assessing Offasealiowed credit
for an amount of Rs.1,27,33,751 only.

4. Having perused the material available on recavd, find,
assessee has computed its taxable income for Sessment year

under dispute as under:



3 ITA NE8@3 /Del/2022
Assessment Yr: 2014-15

5.  From the computation of income as reproducedvebd is
observed that the assessee has raised invoice.h2.B%,60,687 and
received payment of Rs.11,83,98,431 on which TDSuting to
Rs.1,74,37,335 was deducted. While disposing of réatification
application filed by the assessee under SectionoiBde Income-Tax
Act, 1961, the Assessing Officer has granted TD®dicr of
Rs.1,27,33,751 by stating that as per the profit lass account, the
assessee has disclosed receipts of Rs.9,18,5Q8ur view, the
aforesaid approach of the Assessing Officer cabeoaccepted. The
computation of taxable income clearly indicated the assessee has
shown income of Rs.12,61,50,687, though, it hasived payment of
Rs.11,83,98,431 on which TDS of Rs.1,74,37,3350&en withheld.
Therefore, the assessee remains entitled for cofditDS actually
deducted subject to, condition that correspondimgpime has been
offered to tax.

6. In view of the aforesaid, we direct the Asseagsdfficer to
verify the actual income/receipts of the assesse@xXamining the
computation of income, TDS certificate, Form 26A8daother

relevant documents, if any, and thereafter alloe thnedit for tax
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deducted at source as claimed by the assesseelebeénl mention,
the Assessing Officer must extend reasonable oppityt of being

heard to the assessee before deciding the issoen@s are allowed
for statistical purposes.

7. Inthe result, the appeal is allowed for stai@dtpurposes.

Order pronounced in the open court on .08.2023.

Sd/- Sd/-
(G.S. PANNU ) (SAKTIJIDEY)
PRESIDENT VICE-PRESIDENT

Dated:13" August, 2023
Mohan Lal
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